C.C.A, 129/95

in
0.A, 1599/94

9,.8,99

Hon'ble Mr,S. Dayal, A.M.
Hon'ble Mr,S5.K. Agsrual, J.M,

- ‘ 5.‘5. Sr'ival_,stava for the applicant,
. 8ri A.K. Gaur for the Opp. Parties. Learned
"counsel for the Opp. Parties shgrimd states

.'fthat'thc order has been complied uiﬁh-and
the letteref sanction has been issued and the
payment shall be made uithin a week, We, therefore
list this case after a week ilx the stipula=-
tion that in case we find tnat the orger
_remeains unconplia¢ the Opp. party shall remain
Present.

List on . 19.8,99,

e : A.M.

Nagfees,

102800

Homtble Mr, s. Layal, A. M.
Homble Mr. SKi Nagwi, J.M.

sri gN srivastava, counsel for the

applicant, gRk Km, Renu singh, proxy counsel

to sri AK Gaur, for the Opp, Parties, Learned
proxy coufsel ﬁentions that the order has Leen
fully complied with and the payment made to the

applicant in this case and that proof of payment
has been adouced in the 1Ind £ A which was filed
in the office on }6G.8.99, This CA is not on
record of this case, The office may place the

samé on the record of this cage and the case be

listed on 26.8.599 for orgers,

Memper (J)  Member (A)
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